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'(e'e Rule 4 	) 

ADNNI.STRJTIVE TRIBUNAL ' *~ -GUWA.T-11 ATI BENCH. 

4' a" 

ORDER SHEET 

Org inal No. 	 0 2_ 
Misc.ietjtj.on No. / 
Qntempt etjtion NOe  

Review Application No.___ 

Ap Plicarff45 	 W) 

sp1ndet.$)  

AdVocatefor APPlicant(S) IV 	tJc 	 jYcj 

Advo cate f r Respondent(s) 

Notes of 

cJ' 
videl 
Dated 

NoJit - 
4L2 

/N0A 

ttegistry 	Dat ,e ORD ER OF THE TRIBUNAL 

20.2.02 
C - 11 

Heard fir. U.K.Nair, 	learned counsel 
• 

s. 50f d's for the applicant. 
X. 

The application £8 admitted. 	Call 
for the rdcrds, 

- p.RgthIa 	
' Penoency of this application shall _-  

not prohibit to consider the dasa of the 
'applicant as, per law. 

List on 2 6,3.2002 	for order. 

Plember 
'mb 

. 	 Vice..Chajrman 

26.3.02 Await Service rsport. List on 30.4.2002 
for oreer. 

' I  

\L) '5LV I 
	s.-D4 	mb 

	 Member 	 Vice"Chaj man 
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O.k. 44 bf 2002 

0• 

9Q• 9 .g11t.  
'V 	 **xxtz2 is 	t 11I4. 	bi* znsxig*ik* Ut 	t. k 

• 	30.4.02 Service is completed. The Respondents 

• are yet to file the written statent. 
Mr.J.L.Sarkar learned counsel for the 

iP 	-C4-UUA respondents prayl for time to file written 
statnent. Prayer is allowed. List on 

• 29.5.02 for orders. 

( 

Menber; 	7• 	 . 	. 	Vice.schajrman 

Im 

• 

. 

:. i 

29.5.02 	No writt.n 8tatement is 	forthcoming. 

r.. SSarwa, ..lCarned counsel appeàrir 	on 

bohaif.of,.Mr.i.L. Sarkar, 	learned counsel 

for the respondents again prayed for time 

- for filing written statement. Prayer is 

aljoweii, List again on 27.6.2002 	for 
- 

written statement. 

Vice-ChaIrman 

mb 

jti 27,6.02 	List on 310.02 tonable the 

L'tcc1 respondents to1e written stan . 

•  

. L :Member 

• in 	. 
3l.7.O2 	N 	writter sta, tem-ent ao;far filed. 

List again on 28.8.2002 to enable the 
• 	 . . . espondents to file written statent, if 

any. 

Member 	 Vièe.sChajrman 

•mb 

1 	J 



PAI44 of 2002 

Not esTh the Registry 	Date  Order of the Tribunal 

'28.8.02 
Written stateent has not been 

£ 11 ed, List on 19 9 9.02 to enable the 

€-tJ- respondents to file written statenent. 

C 
I4iber 	; 	 Vice_Chairman 

L 

19.902 The Respondents are yet to file 
written statement ,though time granted. 
None appears for the Respondents. F'ur. 

ther four weeks time is allowed to the 
10 	 j- Respondent to We written statement 

• 
: 

as a last chance. 
List. on 7911.02 for orders.., 

7.11.02 - 	 written statement so 	ar filed, 
There is 	represntatjon 	rom the It 

Respondents 	We haveready 	ranted 
k 	s  

several adjou 	e 	a. to file written 
statement. No 	ourrmont will be 
granted fo 	filing 	f written statement. 

The cas 	may now be 1 sted for hearing 

on 4. 	.02. I-temeah 	n-e-#heappU.. 
can 	may file rejnd 

ember 
	

Vice-CIkainnan 

1rth 

I.  

in 
7.11.02 No written statement so far filed. 

There is no representation from the 

Respondents. We have laready granted 

several adjournment to the Respondents 

for filing of the written statement. The 

casemay now be listed for hearing on 

4.12. 02. 

v 
Member 

Vice-Chairman 

/ 
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OU
Ir  

O.A. 44/2002 

th-ribuna1. 

4.12.02 	 Heard Mr U.K.Nair, learned counsel 

for the applicant at length. None appears 

for the respondents. 

List again on 16.12.02 for hearing. 

Q .  
Member 	T7- 	 Vice-Chairman 

pg 

16.12.02 The matter may be listed before 

• the Single Bench instead of Division 

Bench. The case is adjourned and posted 

on 7.1.2003 for hearing. 

Vic -Chairman 

mb 

7.1.2003 Miss U.Das, learned counsel 
appearing on behalf of JfXO Mr. U.K. Nair 

I learned counsel for the applicants makes 
a request for adjourrvnent of the case. It 

• is stated that iMr. U.K. Nair, learned 
• counsel for the applicants is out of 

station. None appears 0 for the 	Ø$Ø$Ø$ 
respondents. Prayer is alluwed. List 
again on 14.2.2003 for hearing. 

• H 
Mewer 

mb 

14.2.2003 Mr 	S. 	Sarma, 	learned counsel, 	has 

made a prayer for adjournment on behalf 

of 	Mr 	B.K. 	Sharma, 	learned 	Railway 

Counsel. 	Prayer 	allowed. 	List- 	it 	for 

hearing on 28.3.03. 

Vice--Chairman 

nkm 
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28.3.03 
The matter is listed for hering 

today. It appears that respondents did 

not 	file 	any 	written 	statement 	Mr 

M.Sarma, learned counsel appearing for 

the 	respondents 	stated 	that 	he 	has 

been recently engaged in this case and 

he wants 	to go 	throuyh the 	case. 	Mr 

U.K.Goswami, 	learned 	counsel 	for 	the 

ea 	dI4' applicant 	stated 	that 	a 	copy 	has 

0k already 	been 	served 	on 	the 

respondents. 	
:. 	

another 
L 

Let the applicnt 

of 	the 	application 	to 	or 	M.Sarma 	in 

course of the day to enable Dr Sarma 

to obtain necessary instruction. 

List on 1.5.2003 	for hearing, 	in 

the 	meantime 	Dr 	Sarma 	may 	obtain 

necessary instruction on the matter. 

Vice-Chairman 

pg 

1.5,2.003 	. Heard counsel for the parties. 

• 

	

	Judgment delivered in open Court, kept 

in separate sheets. 

The application is gdisposed of 
• • 

in terms of the order. No order as to 

costs 
• 

Vice —airman 

Aa4- 

iLi 
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CENTRhL A1)Y,,J14ISTRXfIVE TRI13UN2L 
GUW TI I3ENCH 

O.A. / XXA. No.44b of 20.02. mxk 

DhT OF DECISION 

• Qters. 	 .APPLICNT(S) 

I 	Mr.U.KNi p s % U %Da6 S., 	, , 	 .,. 	.DVOC.ATE FOR THE' 
APPLICANT(S). 

- VERSUS - 

Union of India&Othrs. ....... 	REsPoNUNT(S). 

1y.tn4ir9 ,cqun0se0l., . . . ADVOCATE FOR TH 
RESPC)NL)ENT(S), 

THE 1ON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMiN. 

THE }ONtBLE 

1. WLther Reporters Of local  papers may be allowed Lo- see 
the jud9ment 7 

2.LT 
be referred to the Reporter or not ? 

3.1 Whether their Lordships wish to see the fair copy of the 
judgment 7 

4 Whether the judgment is to be circulated to the other 

B:rnches 7 

4idgment delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAH?TI BENCH. 

Original Application No.44 of 2002. 
Date of Order : This the 1st Day of May, 2003. 

THE HON'BLE MR JUSTICE D..CHOWDHURY, VICE CHAIRMAN. 

Shri Suren Ramchiary 

Sri Ratan Boro 
Sri Mizing Brahma 

Sri Rajit Brahma 

Sri Jaidev Swargiary 
Sri Naren Ch. Basumatary 

Sri Raj Kumar Mandal 

Sri Biren Baishya 

Sri Angat Das 

Sri Radha Shyam Mandal 

Sri Monilal Nurzary 

Sri Swargo Boro 

Sri Ramesh Ch. Boro 

Sri Biren Baishya 

Sri Jogendra Pasi 

Sri Ramjit Das 

Sri Naren Ch. Boro 

All Ex-Casual Labourers in the Alipurduar 
Division, N.F.Railway. 	 . . . Applicants. 

BY Advocates Mr.U.K.Nair & Ms.U.Das. 

- Versus - 

The Union of India 
Reresented by the General Manger 
N.F

p
.Railway, Maligaon, Guwahati-li. 

The General Manager (Construction) 
N.F.Railway, Maligaon, Guwahati-il. 

The Divisional Railwiy Manager (P) 
Alipurduar Division, N.F.Railways 
Alipurduar. 

Dr.M.C.Sarma, Rly.Standing Counsel. 

ORDER 

CHOWDHURY J.(V.C.): 

Respondents. 

The applicants are 17 in number, who are the 

Ex-Casual labourer in Alipurduar Division, N.F.RailwayS. 

Since the cause of action as well as reliefs sought 

for are same and similar, the applicants were granted 
leave to espouse their cause by one single application 

\' in terms of the rule 4(5)(a) of the Central Administrative 

Tribunal (Procedure) Rules, 1987. 

1. 	In this application the applicants sought for 



'p 
• 

: 2 : 

directions to the General Manager, N.F.Railway, Maligaon 

to issue necessary approval towards engagement of 

the applicants made on after 1.1.1981 and also to 

confer the benf its to them as casual labourers under 

the rules and thereafter regularise their appointment 
to fill up the backlog vacancies meant for Scheduled 

Tribe candidates. In this application the applicants 

claimed that they belonged to the protected class 

of persons listed as Scheduled Tribe and Scheduled 
who were 

casteLentitled for the constitutional guarrantee provided 

by the Constitution. 1t was also pleaded that the 

applicants, on being selected, were engaged as casual 

labourer and were continuing as such. They completed 

the requisite number of working days, entitled for 

conferment of temporary status. However, instead of 

regularising their services, they were terminated 

prior to 1981. The applicants also referred to steps 

taken by the Railway authority to fill up the reserve 

vacancies by way of a Special Recruitment Drive vide 

circular dated 13.02.1995. Mr.U.K.Nair, learned counsel 

for the applicants, invited my attention to 

the communication No.6/37/2000-Gen/01 dated 26.4.2001 

sent by the Director of National Commission for Scheduled 

Castes & Scheduled Tribes, State Office, Guwahati, 

Govt. of India addressed to the General Manager (P), 

N.F.Railway and stated that in the aforementioned 

list of 120 ex.casual labourers, were forwarded 

by DRM(P)/APDJ to GM/Com/MLG for verification vide 

endorsement dated 10.7.1995, the name of the applicants 

also appeared. But their names are not yet approved, 

by the authority and till now no action has been taken 

for their abosorption. 

2. 	Dr.M.C.Sarma, learned Standing counsel appearing 

for the Railways, however, stated that in the absence 

of necessary instruction, he is not in a position 

to assist the Court on the factual matter. Dr.Sarma, 

however, stated that the Railway authority in terms 

Contd./3 
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of the policy made all endeavour to regularise the 

persons included in the reserve vacancies as per 

law. Dr.Sarma submitted that in this case also the 

authority might have taken the necessary steps as 

per law. 

3. 	I have given my anxious consideration on 

the matter. The policy of recruitment of the listed 

class is not in dispute. Dr.Sarma, however, stated 

that the claim of the applicants need to be scrutinised 

and examined and without that no steps can be taken. 

Mr.U.K,Najr, learned counsel for the applicants, on 

the other hand, placed before me the judgment and 

order rendered by this Tribunal in O.A.79 of 1996 

disposed on 11.1.1999. 

Considering all the facts and circumstances 

of the case, I am of the opinion that ends of justice 

will be met, if a direction is issued to these applicants 

to submit individual representations before the authority. 

Accordingly, the applicants are directed to submit 

individual representations before the authority narrating 

their - qrievences within a period of one month from 

the date of receipt of the order. If such representation 

is made within the time prescribed, the respondents 

shall examine the respective cases and scrutinise 

and verify their claims. If the applicants fulfil 

the requirement, the authority shall consider their 

case for abosorption against available vacancies as 

per law. It is expected that the authority shall take 

all the necessary steps for expeditious disposal of 

he matter and shall complete the process within three 

months from the receipt of the representations. While 

considering the claims of these applicants the respondents 

authority shall also take into consideration the memorandum 

No.E/227/RC SV(E) AP dated 21.4.2000 issued by the 

Divisional Railway Manager(P)APDJ, N.F.Railway, whereby 

the authority approved the result of the screening test 

Contd./4 
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in view of the policy decisions of the Govt. of India. 

Subject to the observations made above, the 

application stands disposed. 

There shall, however, be no order as to costs. 

  

mes 

D.N.CHOWDHURy 
VICE CHAIRMAN 
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THE CENTRAL :  AnIw TRIV ThiuNAt. c,.GUWAHATI BENCH 

AT GUWAHATI 

O.A. NO.. 	/2002 

Shri Suren Ramchiary & 16 others.. 

• 

	

	 App1icant 

-Versu- 

The Union of India & Ore.. 

Respondents  

INDEX. 

SI .NO. PARTICULARS 	 PAGE NOS.. 

1. 	Application  

Verification 

Anneure - I 

AnnE+xure - 2 

Annexure - 3 

Annexure - 4 	 : 

Ann e<ure - 5 

Arine,<ur - 	 . 	 2 

Anneure 	7. 2-9 

10. 	Annexure 

11.. 	Annexure 	9
: 

F1ed by: 

Advocate 

/1 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL: SUWAHAII BENCH 

AT SUWAHATI 

0. A. No. 	/2002 

BETWEEN 

Shri Suren Ramchiary, 

Sri Ratan Boro, 

3 Sri Mizing Brahma, 

Sri Rajit Brahma, 

Sri Jaidev Swargiary, 

Sri Narerl Ch. Baumatary, 

Sri RaJ Kwar Mandal, 

S. Sri Biren Saishya., 

Sri Angat Da, 

Sri Radhe Shyam Mandal, 

Sri Monilal Nurzary, 

Sri Swargo Boro, 

Sri Rarneh Ch Boro, 

Sri ?irn Baihya, 

Sri Jogendra Pai, 

16.. Sri Ramjit Das, 

17. S r i Naren Ch Boro, 

411 Ex-Caua]. Labourers in the Alipurduar 

Division, N. F. Railway. 

Contd..P/- 

K 
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• IIAPPLIC4NTS 

--VERSUS- 

1. The Union of India, 

repre'sented by the General Manager, 

N.F. Railway, Maligaon, Suwahatj-I1. 

2 The General Manager ( Contruction), 

N. F. Railway, Maligaon, Guwahati -ii. 

3. The DviionaI Railway Manager (P), 

Alipurdu.ar Divii0, N.F. Railways, 

Al ipurduar. 

RESPONDENTS 

DETAILS OF APPLICATION 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION 18 MADE 

The instant application  is no 	directed 

again.t any particul.r Order, but Is directed against 

the inaction on the part of the Respondents in consirder-

ing the cases of the applicants for absorption against 

Sr. I) post and in also denying to them theirs due 

beiefit5 for the service rendered by them as Casual 

Labaurers The applicatior, is also directed against the  

apathy shown by the Respondents in not granting e:-post 

facto approval to their appointments as casual labour-

ers. while granting the same to similarly situated 

Contd..p/- 

1' 
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persons, thereby discrimiflatir9 against the appi icants. 

• 

The applicant declares that the 	subject 

matter' of the application is within the jurisdictiofl of 

this Hon'ble Tribunal'. 

The app1i :arit further declares that 	the 

application, is filed within the limitation period pre-

scribed under Section 21 of the Admiriistratie Tribunal 

Act,1985' 

4 

41: 	That the applicants are citizens of India and 

permanent residents in. the:. State of Assam and as such 

they are entitled to all the rights, protections and 

privilegeS 
guaranteed under, the ContitUti0fl of. India'. 

The applicantS 
belong to the Scheduled Caste and Sched -

uled Tribe CommunitY and as such are entitled to the 

special privileges guaranteed under the ConstitutiOn of 

India & the laws framed thereunder'. 

The applicants are all E;-CaSUal LabourerS 

and their grievanCB5 subject matter and the relief 

sought for in this application are similar in nature'. 

Therefore, the 8pplicants crave leave of this Hon'ble 

Court to a].low them to join together in a single peti-

tion, invoking itspower.under Rule 4(5) of . the. 

Contd1..P/- 
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,etra.i 	dministrative 	Tribunal 	( 	Irocedure 	) 

.Rules,1987 

42 	That the applicants on being selected were 

engaged by theRespondents as Casual MazdoorsThe appli-

cants joined their duti.es on various dates and dis-

charged the responsibilities entrusted on, them to, the 

best of their ability and without blemish to any quater,  

During their service under the Respondents , the appl:i-

cants completed the requisite numbers of working days 

for beingentj.tled to the benefit of Temporary 	status 

as well as other benefits admissible under the laws 

4..3 . 	That t-he applicants who beionging to,the most 

economically backward sections of the society discharged 

their. duties under the Respondents. without any blemish 

and from the earning so derived by them , they some how 

managed .to,:,maintained their families Poised thus the 

app].icants were discharged from their respective servic-

es, or different dates by the Respondents. The appli-

cants who were not in the know how about their rights 

and the , protections . available,,..to them against the 

arbitrary action on the part of the Respondents, could 

not protest against., the same.. The modus, operandi adopted 

by the Respondents was that the :applicantswere verbally 

asked not . to come to work and no written order were 

issued in this connections Even after discIarge from 

their services, the. applicants continued tc,1serve under 

the Respondents 

Cortd,..P/- 

S 
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44.1 	That your applicants state that a procedure 

is in vauge in the Ri1ways wherein. ai.live Register.: is 

maintained incorporating therein the names of, all c:asual 

' Mazdoors in ':;orderof seniority 	Names of.. discharged 

employees also find place in the said register 	and 

• 	future 	vacancies in (3rade-D pests are filled. up from 

this live Register and the persons whose names figure. 

• in the said . Register is to be given; preferenre 

45 	 That your applicants state that upon 	pres- 

sure being . ... mounted upon the Respondents by various 

organisations engaged in fighting for the rights of the 

applicants an the repeated. pleas made by a: few of the 

applicants and similarly situated persons, the respon-

dents in order . to; clear the back.. lag of SC/ST in Group 

'D a special recruitment drive was initiated. A list 

of 120. Numbersof persons.were prepared basing upon the 

applications received from the individual candidates 

In the said list the service particulars of the persons 

concerned were also furnished The names of the appli-

cants figures at. SLNos 61 017, .970  1010 102 1  

103, 104 7  109 9  110 7  lii, 25, 114 ,115 and , -69. Mere 

perusal of the statement anne<ed hereto showing . the 

service particulars of the applicants and their position 

in the aid list of 120 persons would go to show, that 

the applicants had the requisite number of, working .daya 

entitling them to the benefits of.Temporary status and 

reguiarisatiofl. 
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. 

A copy of the statement; 	is ann*n<ed 

hereto as. Annexure 

The applicant craves leave of this Hon--

ble Tribunal to produce a copy of the 

said list of 120 personS as and when 

required by this Honble 1ribunal 

That on compilation of the above mentioned:.. 

list, it was noticed that 56 Nose of Ex-Casual l*bourers 

whose name figured in the said, list belonged, to the 

Construction Organisation and as such, the Respondent 

:

No . 3 - 1 yidehi letter dated 13.2.95 requested the Re- 

spondent No2 to furnish necessary information, as per 

the format prescribed there in as regards. the said 56 

Nos. of Ex-Casual LabourerStO enable consideration of 

cases against the SC/ST backlog vacancies . Be it 

stated here that amongst the said 56 persons, names of 

most of the also figured 

A copy of the letter dated 13295 is 

annexed hereto. as An UeBgrj _  - 

47 	'That after verification and cress verifica" 

tiori of the records pertaining to the service rendered 

by the said persons, the.off ice  of the Respondent No2 

vide letter under Memo No. E/57/CON/(SCIST) , dated 

CaritdP/ 
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24.495,. conf.irmed.the service particulars of all the 

person referred to it ,which includes the app licants 

copy of the said letter dated 	24.495 	is 

annexed hereto as.. Annexure 

4,.8 	That after the aforesaid development., the 

office of the Respondent No.2 vide letter dated 4.8.95 

addrssed.to the DRM(P),. APDJ furaihed the full service 

particulars of the ex-casual labourers (ST/SC) as mdi- 

H cated in, the enclosed states As regards the. General 

Manager's approval ,it was stated that the case was 

undercrutiny. z . 

A copy of the letter dated 4B.95 is 	annexed 

hereto a,Annexure - 4 	.. 

49 	That the applicants state, that...their names 

figure amongst the 120Nos of persons in the said list 

and the services of, the applicants who worked . in the 

Construction .Organisation.. having also been approved 

they' were under the legitimate expectation that neces-

sary approval of the General M4nager, N.F.Railways 

would be obtained al regards their initial appointments 

The Respondent No3 vide his letter dated E38$5 re 

quested the Respondent No2 to obtain personal approval 

of the Railway as regards the Ex-Casual 

Labourers who. served in the Cnstrurt ion . Organisat ion. 

Contrj. .PI- 

f 
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A cpyof the said letter dated 	3.95i 

::.anne<ed hereto 	. as Anne xures-. 

4.10 	That 	after 	confirmation 	of 	their 	service 

particulars 	, 	 the only hindrance 	in regularisation 	of 

their services was the approval 	(. Ex-post facto), of, ,, the 

G.M. 	N.F. Fkailways.At the relevant point of time 	E<- 

past 	facto, approval 	was, accorded 	to 	persns.. similarly........ 

situated like the applicants i.e. persons engaged on 	or 

after. 1.1.81. 	The: services.,,of persons. similarly situated 

like 	the applicants having been granted 	,Ex-pot 	facto 

approval 	there existed no any: earthly reason 	for, not 

: 1  accordi.ng 	the same to the applicants, and for 	absorbing 

them 	against 	the 	vac4nCieS, available 	:fl. 	Grade 	D 

posts. 	Be 	.it 	stated here that, 	sufficient. : flUflber 	of 

vacancies e<it under the respondents against which . the,, 

applicants can be eaisly accomadateth 

1 	4.11 	: That 	:your.appliCaflt5 state:, that, the.ResPOn 

dents having utilised their services, now can not 	deny 

to them their due service.benefits.1tis notunderstood 

as 	to why a differential 	treatment is being meted 	out 

'I to the applicants as regards grant.of. approval, to 	their 

initial 	appointment. The list wherein the names of 	the 

1: applicants 	figure having been verified. and:. the 	sarvice 

particulars 	of the candidates having been stated to 	be 

Cantd..P1 
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con1irmed , there exists no any reason for not granting 

the due benefits to the applicants. ,. 

11 	4.12 1 
.
hat against the back drop of the said facts, 

:Ifew ofthe.; applicants along with few other similarly 

situated persons approached this Honble Tribunal 	by 

:• way of..an O., being. O.A. No.79/96 interalia prAying, 

for a direction for their absorption against the back 

log vacancies available for SC/ST Candidates. This 

Honbie Tribunal upon hearing the parties was pleased to 

dipoc; of the said original application with a direc- 

tion to the Respondents to consider the case of the 

applicants ., and to take a decision as regards their 

appointment within the time limit specIfi.ed therein. 

copy, of the order 	dated 11.1.99 

is annexed hereto as; Annextires- 6: 

43 	.. 

 

That your applicant states that the appli-- 

: cants in O.A. 99/96 preferred representations as direct-

ad but the saméere not attended to. The Re-Apandents in 

I L the month of Decenther, 1999 issued call letters to 

persons similarly situated like the applicants on pick 

and choose basis from the said list of 120 persons and 

whose service records were yen fied and confirmed for 

attending a Screening for absorption against Group 'L) 

post-s. But the applicants whose., names also figured in 

the said list were not issued with any call letters and 

Contd..P/- 
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, -were kept in dark about the said process 	The whole 

exercise was carried out behind, the back of the appli-

carits. 

4,14 	,,. That your applicant states that the 49 per- 

eons who were called for screening,were selected far, 

appointment against; Grade 'fl posts.. This aspect of the 

matter would be clear, from mere..perueal of the memoran-

dwn dated 21..4..00 issued hy.t.he Respondønt No..3 Be it 

stated . here that., amongst thepersons so . selected . in 

addition to belonging to the list of 120 persons, fig-

ured in the" list of, 56 persons, whose names werer forward-, 

ed to the Respondent No..2 for verification of their 

tservice records. 	 ....... . 

copy of the said letter dated 21.4.2000 

i, annexed hereto as Annel< ure - 7 

.. .4.15 . 	. That your applicant states: that., the persons 

screened and selected vide Annexure - 7 memorandum 

dated 21.4.2000 have been appointed against vacancies., 

available in Group 'D' posts and for this necessary pt 

,facto approval was also granted by the G.M. , N.F. 

Railways.. But the applicants who were similarly situated 

were deprived of this benefit. In the event the appli-

cants were also called for the screening along with the 

said persons ,there exits rio doubt that they too would 

have been directed to be absorbed against the vacant 

Contd...P/-- 
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4.16 	That the applicants on coming to learn about 

thel deprivation being rneted, out to them as regarde their 	.; 

appointment took up the matter with the Al]. India 

Scheduled Caete and Scheduled. Tribes. Railway Empioyeee 

Association g ,who in turn brought the deprivation being 

meted OUt L tO the applicants to the National 
CommiSiOfl 

for SC and ST The National Commission for SC/ST took. 

up the matter with the Railway authorities vide letter 

dated 26,42001 and directed that necessary action be 

taken for appointment of the rest of the candidates 

(which includes the applicants ) from the uit of 120 

Ex-caeuai labourers In the said letter mention was 

made of the appointment of 49 persons from the said 

list. 

A copy of the said letter dated 2421 

- is annexed hereto as Annexure 

That your applicants state that jnpite of 

repeated request from All India SC Z si Railway Em--  

and:.the National CommisSion of SC & 
ployeee Association  

ST for doing juticC to the applicantS, the ReepOrV 

dents have failed to take action for considering the 

case of the applicants in tune with the considevation 

done in case of 49 similarlY situated perSoflS Due to 

ContdP/ 



discriminatory att,itude adopted by the Respondents the 

; ]kjapplicants continue to7,su1fer 

• 	4.18 	That pending consideration of the cases of 

the applicants ,..the Respondents have issued.an  adver, 

tisement inviting application from fiesh candidates for 

filling up vacant post, of .Trackman, under a special 

recruitment drive for SC 7ST A total of 595 vacancies 

have been. advertised The applicants who are ex-casual 

labourers are entitled to preference in matters of 

appointment The Respondents. ought to first . clear the 

list of Ex-casual labourers and thereafter to consider 

th case of fresh candidates..  

A copy of the said advertisement is 

ane<edheretoas.Aflne(ure 

4.19 	'.',. That your,.app1tcant state. that if the. p.ro  

cess initiated vide:the Anne<ur,e -9 	advertisement is 

::ta:ent0.it5'10YiC.al conclusion.., and the pasts are.filled 

up, the applicants who are entitled for appointment 

j ag'ainst• available Grade .'D post would..be. , deprived of 

such consideration 	As such the applicants pray that 

- 

	

	your Lordships would be pleased.,. to pass, an interim 

direction as has been prayed for. 

4.20 	I. That in the event., your .Lordships , being 

pleased to pass an interim direction as has been prayed 

for, the balance. of. conveniencE would be:.,maintaifled in 

Contd. .P/- 
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favøur. of ..the.applicants inasmuch as they are entitled 

to beabsorbed against the.. avai lable Group 'D., posts 

and further no appointments have been made in pursuance 

• 	to the \nneUre 	9 advertisement till.date.. 

4.21 	That this application has been filed bonafide 

•for securing the ends. of justice 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For. that in any view of the matter the im-

pugned action on the part of the authorities in denying 

to the applicant their due appointments is in clear 

violation of the Principles of •  Natural. Juatice in addi 

tion to being arbitrary, illegal and discriminatory. 

	

: 5.2 	For that the applicants being 	e;<-casual 

labourers under the Respondents and their names being 

available in the live.. Register they are entitle to the 

benefits under the Rules and the Respondents can not 

discriminate between similarly.. ituated, persons. 

¶ 

5.3 	, For that the Respondents can not take advan- 

tage of the fact. that the applicants belong to the 

lowest st;ratum of the society and their ignorance of 

their rights. All, of them being.. members of ST communitY 

are entitled to special privileges. 

	

5.4 	 For that1similarlY situated. persons having 

already been coneidered for appointment and the appii 

cants, also." being similarly, placed cannot be deprived_. of 

an opportunity of conideratifl of their cases for 

Contd. .P/- 
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• 	regular appointment. 

For that in any view of. the matter the im-

pusned action on the part of the . respondents is not 

• maintainable and the applicants are entitled to the 

reliefs prayed for .,.. 

P.  

6 	'DETAI LS OF REMEDIES EXHAUSTED 

The applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

7. 	MATTERS NOT PREVIOUSLY FILED OR PENDIN.BEFORE. 

ANY OTHER COURT:  

The .appliant further declares that no other 

application, . writ,..petition or suit in respect of the 

subject matter of the instant application i.s filed 

before any other Court, Authority, or any other Bench of 

the Honble Tribunal nor any such application, writ 

petitiohMr au.it is pending before any of them 

RELiEF SOUGHT FOR: 

Under the facts .. and circumstances stated 

above, Ahe applicant..praYs rthat this application be 

admitted, records be called for and notice be i.ssued to 

the Respondents to show cause as to why the reliefs 

sought for in this app1ication should not he granted and WM 

upon hearing the parties and on perusal, of the records, 

be pleased to grant the following reliefs: 

Contd.. .P/, 
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ELI 	To. directthe Respondents to consider the cases 

of the.applicant'aand..appoint them against the vacant 

Group - D posts available for filling up SC/ST backlog,. 

vacancies. 	 . 	.. 

8.2 	To direct the General Manager N$FRRailI1ay 

Maligaon .. to issue necessary approval toward% the ap-

pointment of the appiicants 

Cost - of the app1ication 

8.4 	. Any other relief/ reliefs that the applicant 

may be entitled to 	 .. 	

. 

9.. ..,. INTERIM ORDER PR$YED FOR 

The applicant prays for an interim direction 

to the respondents not to fill up. the vacancies adver-

tised vide Arinexure - 9 advertisement 

The application is filed through Advocate.. 

Ii.. ......PARTICULARS OF THE, I.P..O..: 

	

No.. 	9& 

Date 

iii) 	Payable at 	Guwahati 

12.. 	LIST OF ENCLOSURES: 

As stated in the Index.. 



t 	 .4. 
VERIFICATION 

J,i.Shr1 Suren ,Ramchiary, aged about years, 

Son. of,S.Ramchiary,.presently residing at Maiiaon in 

the district of Kamrup, Assam, do hereby salernly affirm 

and verify •,., that ,... the statements made in 

Ind 
p arVIgraphR.fl,ft.fl.1.SSfl..fl 	,Isn.nanasaa. 

trUe to the, best of my knowlege, those made in . para- 

graphs 	 true to my information 

derived from records and the rests'are my humble submis-

sians before this Hon'ble Tribunal. 

; :\nd.I sign this verificationon. this 

0 200 ,  Guwahati. . 

s 	kwwt dvi 
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	 A
left-over name from (120) & (58 EL casual lists of SC & ST Candhates with old serial Nos. & Biodata. 

SI. Old 	Candidates Name 	 Father's Name 	Date of 	Date of 	Date of Address for Communication 
No. S/No. 	 Birth 	Aopint. 	Discharge 

I 	2 	 3 	 4 	 5 	 6 1 	7 	 8 
22-01-63 

CCM Office, N.F. RJy 
Maligaon, Ghy-11. 

02 -04.84 	31-12-86 Vii!. Natun Ghatuwa 
P.O. Phuluguri 
Dist, Sonitpur, Assam 

13-06-85 	31-12-86 Viii. No. 2 Phul Somoni: 
P.O. Geiapukhuri, 
Dist. Sonitpur, Assam 

05-01-85 	3 1-08-85 Viii. No. 2, Kailajuli, 
P.O. Dop-Dopi. 
Via. Rangapara, 
Dist. Sonitpur, Assam 

01 -07- 85 	31-01-86 Vili. Padampukhuri, 
P.O. Badeti, 
Dist. Sonitpur, Assam. 

07-05-85 	31-08-86 VIII. Belsiri, 
P.O. Beisiri, 
Via-  New Missamari, 
Dist. Sonitpur, Assam. 

01-02-85 	3 1-12-86 C/O. Sri Dilip Kr. Ghose. 
Ward No. 2, Loco Colony, 
Rangapara, Dist. Sonitpur, 
Assam 

03-05-85 	31-12-85 C/O. Ama! Baruah 
Vill. No. 4, Colony Pandu, 
Riy. Qrs. No. EC!60/C 
Guwahati Assarn. 

Contd .................P.2 / - 

75 	Ratan Boro 	 Jamuna Boro (ST) 

r 
83 	Mizing Brahma 	H. Brahma (ST) 

92 	Sri Rajit Brahrna 	Karuna Brahma (Si') 

95 	Jaidev Swargiary 	Pamal Swargiary(ST) 

97. 	Naren Ch, Basurnatary 	Agan Ch. Basumatary(ST) 

t 
101, Raj Kumar Mandal 	Radha Krishna Mandal(SC) 

1 	8. 	102. Biren Baishya 	 Baga Ram Baishya (SC) 

4; 
-10 

" 

01-02-66 

03-05-66 

01-10-66 

27-03-65 

25-02-66 

20-05-67 

10-11-66 



4 	 5 	 6 	7 	 8 

Late Rupen Das (SC) 	15-03-67 	03-05-85 	31-10-85 	C/O. Krishna Dutta 
Rh'. Market. W. No.2 
P.O. Rangapara, 

1 Dist. Sonitpur, Assam. 

-S 

( 

. S i 

- •)? d

'' 	 . 	 - 

TT 1 7 ' 
fr /tie left-over name from (120) & (58 Ex. casual lists of SC & ST Candidates with old serial ]\os. & Biodata. 

9 	103 	Anat Das 

10. 104. Radhe Shyam Mandal 	Hare Krishna Mandal (SC)15-03-67 01-03-85 31-12-85 CIO. Late Haricharan 
Sutradhar. 
WNo. 2, Hinduiaon, 

IP.O: Rangapara, 
.Dist. Sonitpur, Assam 	 " 

11. 108. Monilal Nurzary Debu Ram Nurzary(ST) 02-09-66 30-06-85 30-06-86 \'ili. Padampukhuri, 
P.O. Bedeti, 
Dist. Sonitpur, Assam. 

12. 110. Swargo Boro Dma Ram Boro (ST) 02-02-66 27-03-84 2 1-06-86 VilI. Siniuluguri, 
P.O. Khilikhaguri, 
Dist Sunitpur, Assam. 

13. 111. Ramesh Ch. Boro Late Dma Ram Boro (ST) 01-01-66 27-03-84 21-06-86 VIII. Simuluguri, 
P.O. Khilikhaguri, 
Dist Sunitpur, Assarn. 

14 25. Biren Baishya. Late Daya Ram Baishya(SC) 25-03-68 03-05-86 3 1-12-87 C/O Biraj Das, 
Viii. Rangapara, Garden - 

Colony, P.O. Rangapara, 
Dist. Sonitpur, Assam 

15 114. jogendra Pasi. Sri Sacheda Pasi(UR) 03-02-67 21-07-75 15-11-75 Viii. alipurduar in. 
RJy. Qrs. No. 368/B, 
P.O. Alipurduar in. 
Dist. Jalpaiguri, N.Bengal 

16. 115. Ramji Das Late Sundar Das (SC) 21-04-67 21-07-75 15-11-75 \'ill. Santi Colony, 
Near SC/ST Office, 
P0. Alipurduar Jn. 
Dist. Jalpaiguri, N.Bengal. 

17. 69. Naren Ch. Boro. Late Phani Ram Boro(ST) O5-03-S 10-04-86 15-05-87 Viii. Padumpukhuri, 
O. Janata, Via. Bedeti 

Dist. Sonitpur, Assam 

- - r - - 
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I0 	
2OsB/57/CON(sO/sT) , 	 3iata 4 -o" 

To 

I 	
Bubs 8peoinl reoruitiitont 

of 8C/8 Cnndidatee. 

lote No. 1 /2P7/flee(B) 
0 dt.19.6e95. 

rg 

• • 	
• •:'. 3 	 . 

4 	 , 	 I r 
In reZexon to.3'oxr lottor toted 19.6.95. 

on the neve ffilbleot the full aorvico pnrttcu1nr 
of, 46 Bx-Caatnl Lhur(SI) uMer XEN/B011COI11 1 

	

	
BNGN is fttxniaho6 in the enclosed atntemant an 
per prescribed proforme for ,  further diepooni 

I 

	

	at your and £8nr4ing Gt'e appxovil the oases 
are UDder acrutizy,. l  I? 	

I I 	I 	Yuxthor , orktn poried of 8brj. Mont Bu 
'. .1 	 oro eon of Late UiosE Oh, Bore is under yorifi 

Qation and wifl be oent eparato11. 
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.1 	 I 

I 	 1'..oi(1)/HLo with OW Stat*aeut. 
16 

•-•• : 	 ,i.,.,rofexeuoarte )th 	'., 	... 
Stt !/255/O 	TZdated 17.7.95 	

4' ' 

I 	
( B.DFVcbPTA ) 

r. 	. 	..,. .'. 	: 	 aFO(OON) 
FOR 0TIUI1AI, MANAOF(OON) ' I  
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4 • 	• 	
• 	•• 	. 	• 	. 	• 	• 	• • 	4t• 	 I 	 Is. .11  

Attesed. 

: . 	
• •: 	• 	• 	. 

• Aivooat ..  • 	. 	 . 	 . 



• 	

- 	 - 
ANNF 

M.F.i1';;a;, 	Office of the 

24 RvJ 	
Divisional Railway Manager (P!. 

August 8, 1995. 

	

GWO3N/Maligaon 	 /iVr f 
- 

• 	(foLk personal attention of Shri B.lDevgupta, SF0/CON ) 

Sub : Special recruitment drive of /T candidates. 

aef : Your letter 14o.E/57/C0N(SC/3T) dt. 4..95. 

In your letter under reference, you have mentioned 
•th.at  Q4's approval of the oases. are under your scrutiny. 

Since nothing can be done for. screening of the staff 
• 	 engaged in the Railway service on or after 1.1.81 vthout 

GM's personal approval, you are requested to kindly conununicate 
's personal approval in favour of all the candidates shown 

in your list who h xxA were engaged on or after 1.1.81 and 	:. also send a copy of such approval tothis offic.e for office 
• record, A very early action in the matter is re'iuestod. 

fox' DivisionTWfjar (P) )  
Alipurdua Junction. 

Cópyto GM(P)/Mligaon for informatjo please. This 
• ;r 	

\ 	 refers to GM/CON/Malicjaon$s letter under 
••,.•••- -:-.feforence addressed to aM(P)/APij with a copy 	• 

• 	- 	• to him and others, 	• 	• 

• 	. 	
:. 	

•...• 
1 • 	 ••. 	. 	 . 	

• 	 •••-.-- 	
•:'.' 

f Or 	vii . 	i iway Man a g.e r (P), 	••.• 

• .. Alipuruar Junction, 	 • 

WOO 

	

p 	 i•' 	 . 	 . 	. 	. 	• 

• 	 ,• 	 • 	 . 	 • 	 •' 

• 	 . 

: 

• 	 • 
tf4 	
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p 	 . 	 . 	 • 	 • • 	

:. 	
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Attested. 
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4 	 CENTRA!., A 1)MTNISTRATVr 1 JIfltJNA 
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Original Application No. 79 of 1996. 

Date of decision : This the 11th day of January1999. 

Hon'ble Mr. Justice D.NBaruah, Vice-Chairman 

}ion'ble Shri G.L.Sanglyjne, Administrative Member. 

Shri Ananda Ramchiary & 31 Others. 
All are ex-casual labourers 
in the Alipurduar Divjsjon, 
N.F.Rai1wa 	

Applicants 

By Advocate Mr. S.Sárma. 

S 	 -versus- 

Union of India, 
represented by the General Manager, 
N.F.Railway, 

Maligaon, Guwahatj-1 

The Divisional Railway Manager (P), 
Alipurduar Junction, 
Alipurduar. 

The General Manager (Construction), 
N.F.Railway, Maligaon, 
Guwahatj-11 	

...•• Respondents 

None appears on behalf of the respondents. 

OR DER 

Thirty'64o applicants have filed this present applica-

tion. Permission as per the provisions of Rule 4 

(5) (a) of the Central Administrative Tribunal(procedure) 

Rules 1987 was granted by oider dated 28.5.96. 

2. In this application the applicants have 

prayed for directions to the General Manager, N.F.Railway 

Ilaligaon, to issue necessary approval towards engagement 

Contd... 
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of the applicantsmade on or  after 1.1.1981 and also to 

confer the benefits to the apç1icants as casual labourers 

under the rules and thereafter appoint the applicants 

against the available backlog vacancies meant for 

Scheduled Tribe candidates and another reliefs they 

a7 entitled to. 

3. 	All the : .. applicants belong to a community 

recognisea as Scheduled Tribe and therefore they 

are entitled to special privileges under the Constitution. 

The applicant on being selected, were engaged as 
Lu 

casual worker and had been working as such. They 

_-.--worked the requisite_number of working days to get 

I - temporary status as well as other benefits under 

theScheme. However, service of the applicants had 

been terminated prior to 1981. Thereafter, in the 

year 1995, the Divisional Railway Manager, Alipurduar 

Junction, N.F.Rai1way, issued a circular dated 13.02.1995 

regarding Special Recruitment Drive of SC/ST candidates. 
I 	 4 

As per the said circular in order to clear the back 

log Of SC/ST Group 'D' recruitment categories in 

terms 1  of GM(P)/MLG t 5 letter dated 1.7.1993, special 

recruitment drive was under the process and due to 

non-availability of Scheduled Tribe candidates amongst 

the existing casual labourers in combined seniority 

list, a list of SC/ST ex-casual labour.of open line 

Contd.... 
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Pr 	and construction organisj0 was submitted by the Djvj- 

Sional Secretary 
AISCTERA/APDJ 

In the said list names 

of 56 numbers of const 	
ion ex-casual labour was 

submitted 	
Pursuant to this list, the name of 

the 

APPliCAnts Were included, however, 
name of the aPplicant 

No. 18 
was not in the Said list. 	 - 

4. 	
Heard Mr. S.Sarma, learned counsel appearing 

Ofl - 
 behalf of the applicants 

Mr. Sarma submits that the authority after 

having decided to engage casual workers and application 

having been forwarded except the applicat No.18 

they ought to have been engaged but nothing was 

done. Mr. Sarma further submits that 
	0 tjOn or 

the authorities to engage the appli 
	giving all 

the benefits they are entitled to under the scheme 

has caused great hardships to the applicants besides 

they are being Prejudiced. Therefore he prays a direction 

to the respondents to act in terms of the decision 

taken by the authoritje concerned as mentioned above. 

6. 	
On hearing the Counsel for the 	applicant 

and on perusal of the application we feel it will 

be expedient 	
if the applicants file representation 

giving details about their grievancg Within a period 

of one month from the 
11 
date 	

receipt of this order. 

If such representation is filed Within this period, 

4 
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the 	authority 	shall 	_C.onsjder 	the 	same 	and 	take 	a 
decision 	regarding 	engagement 	of 	the 	applicants. 	As 
the 	respondents 	have 	already 	taken 	a 	decision 	to 
engage 	the 	aPpliC6flts 'there 	may 	not 	be 	any 	difficulty 
in taking such decision. 

Ma x 
 

7. 	We, 	therefore 	dispose 	of 	this 	application 
• 	 ' , t with 	ditection 	to 	the 	respondents 	to 	Consider 	the  

bxrD 

ary 
case of 	the 	applicants 	if 	any 	representation 	is 	filed 
Within 	onemonth 	from 	the 	date 	of 	receipt 	of 	this 
order 	and 	respondents 	Shall 	take 	decision 	regarding 
the 	engagement 	of 	the 	applicants 	Within 	two 	months 
thereafter .  

8. 	Considering 	the 	facts 	and 	circumstances 
ry  

Zt) 

of the  case 

4 , . 
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iiuwever, 
make no order as to costs. 
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27. 3.66 	1.7.04 - - 568 	ST 	IX pa - .d, 
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- 	 C GOVrr1ir Oi lNim 	 2- ( (AL COMMlSSy' FOR Sd IEDULED C&SJFS & SC11Eruuj) TR1ffls 
STATE OmcE: (thvAl JATI. 

( . S. R:td. (. rkt in l3it,. 
(uzjhjtj — 781 OU$. 

To 
The Gencral Manager (P) 

r.Rail way  

Maligaon, 

Guwahatj.73101 I. 

[Attentjon:Srnt P. Lakra, SRO (RP)] 

Subject :iejrescnta(joflofaIH(;.Cs,SF R ii vay fn!p.t9 	.Ac!c.1j 
x W 13  

Sir, 

With reference to your office lcUcr no. E1231/Resv/Com/ptjj datcd 12/17-4-01 on the subject cited above, please find enclosed hcrewith another copy of the Statement consists of 120 cx. SC/ST Casual Labour, as desired. 

The enclosed list of 120 cx. ST/ST Casual Labour forwaidcd by 
DRM (1')! APDJ to GM/Com/MLG for verification vidc endorsement dated 1017195 has been compared by this1  01*1-1 cc with the list of 49 cx. ST Casual Labour whose appnt;nt have been approved by the DRM (j)) )PDJ vide Memo no. E/227/RCSv (E) AP dated 21.4.2000 and found that the nani es  ol the ST candidates of the 49 approved list are also appearing in the list 01* 120 cx. SC/ST Casual Labour. 

Therelbre, necessary action may please be taken immediately to ensure the appointment 01'rst Of the SC/ST candidates from the list of 120 cx. Casual labour and an action taken report may please be submitted o this Office at the earliest. 

EncLAabov, 	
,* 	

* 

• 	 Yours faithfully, 

• 	

. 	
(J1 POLiDAR) 

D11ECTOR 

lilt 

I 	
4 
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LFff3T FRONTIER RAILWAY 
JALIGAON, GUWAHATI  (ASSAM) 

5p.cIpA flaaruIIm,n Otive tor 8ch.du6d C.at. 
& 8choduIejTrba CindJdto, 

mpIoyment Hotic, No,NFR.V2001 

_- CIos4hg Del.: 	2] 
1.pp4icMsp we Invited born the .1. SCand ST Cwddef* lot mtkv up 01 sos p0th 041.C1qYISA vid )QieMJI In H.P Askisay.  
tHIs fl WUTMEPIT IS FOfl 4 IFOUR) DIVIIIONS OF H.P MAILWAYI.LTIV4$U,OA, WUQING.. 
tUPUROUAR AND KAT1HAIL 
1 141440 teed the wilt. seUfl..dwi .eMtv bltote OSIsq up the Cppflcation Iotm. 

ftITttN TEST SHALL SI CONDUCTED ON SAME DAYS FOR ALL FOUR DIVISIONS 
4ENrIONID 051.0W. HENCE CANDIDATES IWST SEND APPUCAT1ON TO ONE OF ThE 
'OU.OW*NQ DIVISIONS ONLY AS PER ThEIR CHOICL 
A 514• a cw4dale 400e4 to wie tea rnie &.ialosi, ldiIh,, carsoldislocis Is Iatdi lob. cwic.S,t 

ip.cW duo. Per 11111111114111 up Of SC/ST backiog vacencI. (TotaJ autnbw ll$ 
t4iSlSA CM*gS, II 1eet Address lot sendIng .ppl*caO.n 

Poet twibl, 04 
OsIwisIls 

(015w 1I,donwi 112 ObIOndR1YUWI.OP.rØI 
KNU 2 

5____ 

H.P. RMaay. Kw. 05w. 

Aani4nä Ieckm.n 144 
Kli.1a04 U 

__ Pbi.7S2447. 

Mwiaw (Patsonnal) TI.CkMwi *30 
KMIaI 12 1 S N.F. Roldray. Allipurclim. W.st Bengal. 

Pl3e123 

ml*Ia 1)wiirn.it *40 57 53 
N F RaBesy.Thai*l., Aaswn. 

7,1*1 IsS 507 Us 

Abbossisuws I IC.SchatM,d Ciii.. ST.Schatij.d Ttjie. 
Nail I Thi renibat 01 vatenclee given we piaslslonal end .niy Incisese at dsci.sa as pat 
l.qAwn.nI 0119 Rfls Railway, WI ml be t.ipoe.l. be  atty toss sutIie.dby to eeadla 
OebIsOjclonolvecati.s. 
The Ado*ilsbibon mwvss tis flgid to hold s.psiate laddillonallsupplismentary at lisaxaminstion 
lot IJt same Oil,. ciAdditse. 
No .ppucsuon wIU be acoepI.d at NP RaItsviy H.sdquaelwe OtAc.. 
5. Beh.m. let Pecnslboent 
The ..ctvlln,w,t plossis shiN be in Dir.. sI.ag.a: 
to Oefscwt, lype wiIIWei *Ia,*,elov, (P'.Si*WT Teil) 
(1) Otfect.. lyp. wrIssa ..am (FInal T.st) 
(I) Pleysicil elictincy lost 
Succ.ssIiJ iliandiftlas sohe have corns tecugh Pie two stogs lilian loitwi be 5t4(.ctod to physical 
01lotongy test to usw cMód.Iss. lInses for the post 

tie xxMsas te leds to change whtioisl any turtw noIc. 
The msn lou tieso etwi*iaias shel be MM .udcr Engish. 
ThE WRITTEN EVIMINAT*ON$ AND PHYSICAL EFFICIENCY TEST SHALl. BE HEW Jq 
DIFFERENT PLACES W1TiSN ml JUMISDICIION OF H F RA*.WAY ONlY. 
a. J.t RequlvwAon%s I The post ci bdimea II basicaSy m.ant for lie msad.nwc, of Railway  

acl. The Job vii 1111011101  ts*y ice and wor 	with spMs. sidle. bealsu st"L bw.crow. 
,aks baNsat end oPor P. Way toots lot to  upkeep  of  iladi. Budge. Ms Otis, Vadi IxIw.i. 
This posIng elSie tindunen wi be to Pt, tornole wess of DlvteIon..Th. neSts 04 )ob I. wducus 
and r.qi.t.s I hlgii level 01 phySICal hiss, b cOolant dIscharge of iSriss. 
hOar r.q.*.rns,4 Of physIcal lIn.*, and )b co,dOeni we also spØciLil. to CUC 01 POreluta. 
4. Pay S..l. i Ri. 21104031$045.35400. phis usual alowances as per in prrishng  I Use ke 

1)sdrman. 
Its, 55 045.2010-eo.32001. pbs, usual iNowanc.8 as pet the PrevailingreJes lot 

5, Mlalmuiw Acid.niu. Ousifleadoni 
Qua VIII p...s bsra recogrilcid sdIJcslon*1 kilikilO,. 
(hutj,disten of bogus School Carticol. *1 dsquenu1, she oenkb) 

1/ IC1TtIlo3Iy.e,e. 

( 	
P., $e.04n Raltwsy,  tmplo7sar. 

pull in 3y'. conlejous be*. kckadIng Casual t..bow end Subiltilsa) 
• 	Uppes age IM111 Is . SC/ST.os years. 

ThaI spçEcsoon shoed be card hougii lie carde cu*oSng autlortly. 
7..Physlcal Stendetil 
The gwdd.ie aressi pose.ss aesid bodIly hoalli end physical hisu to do hoed lid as bdcet.d to Isit tsqtar.mwir, Wyeth,. and Of any wiis tvouhoi4 the yaw. The physical .I5clancy bet may kit., ala tociudl stIng walgiit 0440kg. and Mliy toneiwim the  w*1gii* ke a dIstance 01100 
trill *119, prescrIbed qualclying ton.. 
S.MsdlcsIStinda,d 

• Culdidditel sel.cied to ordsr of marl ar4 as pet selittog ta,suvsion nile,, cab. put through 
(Ietaisd m,c$ciJ seariwlalon Is aessip 191 
I. Eye Sight: S-I (clii of wIticut gts.ss.$) tot itadiman end IGis.tut 
IL Piece Of posIng : They can be posted w191 tie (aisdIclon 01 to  thtdlons  of  H.P Psirsy, 
Iiow.vw, they sue lad, to earn wywbete on NP Reiw,y. 
lii, Psyonant Of eZwTiIneUQflI.eJpoeW  lJ9WeSs: 
Euminsuon Fe.., 
For SC/ST cavddoi.s 1 0.10 00 (only pO,OI chsugsi) 
It. Mode of Psymcnt: CIossod ltidoit Postal 01041(4) drw,m to (riot Of YA&CA0/H RsiI*ey, 
Th.po.tsl cedwa should be payable atOweehall. C8dshas mist wifl Vial, n.m., lii sidle,, 
0fl59iMcspiOviddInPlP05tdOd.(s) ThedMsolisus01postalOrIv(,)mj.lmlbe.,. 
1019 dim of lisue of Ida Essapløymwt NotIce, Postal Oudsis sIticul lie seal born to ISsuing 
POSIOf%c# WI Aol be acosplod end Ihsle cendtdatin. *40 be rst.cI.d. Psyrnvit to any otis, kern 
WI not be accepted arid tie .ç0caeon will be slrw,wSy r$edi.d 

• 	43. HOw to apply I 
I The cv*i. shmild apply,  to Was OMsional Palwsy Manage, CPeesam.q of to  DMeIcn acoonIng 
to tel chole. .* pbr apØc-3on kernel given at dei.,w*A on good qisal7, plaIn pagat 04 A-S 
sue. 

2- Al ansi., to Pb. applcoton kern shoutd be &*y M.d to bluok1ack biN poInt part In case any 
.1*1 is not ajpkek4. Sea cwdcbta, Hot .pØceki. (NA) shouid be viSion sgeint 5M colsin. 
3. PS postal artS au 0119 candIdote with plo code be conesuilcalors wits he Awnal dli. ne.u.st  
flitiwsy StalOn Ms Pet Aarwit eddIess mustbe given 
I Cardoitis twist aIktdA (andriot Wial) to dINuenI places on tie appicebol kern ii IndIcated 
theism 

 
and not metesy lute halt names Si Hock capItal .0., to stgnsu. cohixrni. 

The style and lw'çu.ge  (Engiush at HInd) of signet,. on I14 upper porSon of AoO C.,d. Mm., 

b. ,  . 	 •. 	 - 

'.3 

(5 

I t 

4 	!. 

ul 

TIIl5rIiOUI,U 
tll IIOTED lEfty CAREFULLY, My ONtilonmay dsq.4ity Sc 	 OiOi3hj Iii 5531 uy citliwy pii otiLy. 
I lie last dale end liit it teielil it •f'plleelIni Ii S i Ii I3II I l )'O i.;ni) ovid II w31 not I 
ebindad ct, sup ecimilil. Ai,yIkitvft, ISSeIPtI pliat hO CIQI4,t iMle sit tnto will 14 ilt3l((liI4 

6. Açpic&icn should be Iliad In by the cendusuts In his of her own theniinrling only,  7,  
It more than one sppSeaion It Isoelved In one snoelop sit the RPOICAtiOns will 14 

S. CInddei.s who we working to any goveinment dapwSn.nl of putIjo seckx uridtitiktng sIouio 
send 191 ippIcebonevougi, 191 dspsiWentunrj 19y shoutdsiioaubnilno olsiocton Cetlicli 
alongulpi Vie ap04tcp 

a. Erwelop conWntog iia sppiscalon and Its enclosure sIlo/cl be arkk.ise,l to the Dioltional 
Railway Manage, (Pwsotn.l) ci the sonesened dIvlsl.ri aesording le the chi.e of the 
ssndIdet.. supeoscriblng Di. words AppllcsUon In rsiponss to imploym.nl NoUs. Ho. 
NFR7J2ooI (SpecIal Reeruii,msnl Otis. tot SC/ST) on iie lop tell lIds 01 Vi. erwshop. 10. Enclosure., 
The lolowing SflcIo,u,ep should be property slaplsd'st%cpued along titi the appScilboqI, 
A) Coptsi 01 cerItcate. Si regards to scsd.mlc qudltcaton 0300101 ogs, Coils, trial sheet musl be atteslod by any of the  I010wlog suthosiles and enclooad along with app 1ksUcn.parg5g, prints on lie back 0419 mark shssVc.tSflc,l., should also be ptiolocopI.d kvva'lzthty 
(I) Msmb.,, of Pa,Ienerif of M.rnbe,s of Legisleli. Aas.mbly. 

Oaa.Iad OIricsrs 04 Cantil orEtal, 000e(nm.nt 
Tehaikiars or Naysbioy. Tslus.slld*,n, luthotisod to asarci,. Msg.tyal. Pow.,.. 
PibicipsIs or Head Maitwi oliN v.cogilzed EducatIonal Insilulons, 

0)The.e recant ps.e port size photographs of the apptcant with lull signature on the Soil eIVi* 

proeldedinti, appflcaloflbmMs19 
0" two utapt.dlslilch,d Itrmly with al anclosut.s 
Cl SC end SI' csrddotes riwl attach cast. es,lIflcal,s In psicvlbod Io,,nai i,sue',I by 19 ccuYrp.t.nI alsiscilfy. )Fcim.t of csrtflc.l. for SC/ST Is gIven el 
14. Note,: 

Nsc.sssry C1011catfill/19311monlalildocumontsi must be In Engflsh of lurid. If It Is not $a, th e  
etati SanitatIon 0119 sam. typed Si EngiuiM-llnci and alsolad by any 0th. autiotites tn.ntoned 
•t - 13.10 (Al above should be ptoduc.d. 

A ceswSdaIe who subiniti any Iorg.d Celliltats lot s.ciIng silgiblilty shall be table not oi-t/ Se reJoclori of Ni csnc5da 1111  lot this partIcular redruitn,nt toil he will he dehitici from u4rparin3 In 
any 031 411 111116 1116n conducl.d by any Zonal faltweys/flaiPwsy ,  RrcrItitont (3oardi and wIt also be 
table Se isgol attlon. 

Cwdditøs' (Intl eppokikrisntwO be made based on vaIIflcs!Jorr 01 V-i. C*il. Ccritcio .t 
(0) The rIsdlalori oIls. OMikeral flJPwsy kiwis0., (PsIsinhssi) ul Ire ji.isk),11 in an mass,, ratatjr' 
5, .Iglhil,y Of Cselddales, atlotinlnl of •swl'4trelrin cant,, earl wig other lisle, ssle(sd 10 liii 
fecrultaisnI shal be trial and bindIng on this, canddel.s and no enquiry or corrasporvj,nc, wilt by 
entOrtalnad Si this corviscrion. 

H.P Osliway than Siuiniate only to hose round etighis tospp.ii In  Il-i. wriitøi ui and sutrisruort 
s(agss 01 selectIon, It dogs not urrdstsks any relporrerbiuify lot asming rapiy to the cwviCctas nOt 
selected Of not celled Se wrltteniihthyilcul sticl.ncy toil etc. 

N.F. Rai}w.y Is not rasponsibla for any postal daisy and wrong claueory sIc. 
(0) The numb'., ot vecivicles shown In this employm.nI notice. is provisional end may ndre&,ie 03 
decree..e accordIng to exigencies. 

Candld04ea hying louse UnfaIr means or cs.nysstirrg in any form will ho dlsqusllfl.d and 
thait Caridl4aiij, will be cancali,d without any notice. 

krrpeisoqralort of misbehaviour In the auw'rilnrition troll wit isirdur thu ca.r,diitslo thqustt.'i 
(4) Raiwsy A&nlnlat,atlort ieu.rvas the right to hold any raaiam.n.st .ion ci sd'lhoniJ esstrSrlOiOnul 
phyilcal atltdlericy tOStPflteiylew, 
(K) For any legal actIon arising oustof hi amployrn.r'it nolice the jtiriscticlion suJi ho CAT/Gvwoity 

(1.) Do not busy the form from any person or igency as nobody Itst lisin suthorlstd to onll 
form.. 

(U) Railway admtnlat,atiori I. not r.sporislbfe for any inadyrilaril error in the advergssinenh 
and will not be held for any postal delay or wrong delivery 

Dy, Chial Personal Oflicsr (Gall) & Contoil,r of Rtciultn.nt 

A riri xij 

	

 
APPUCAT1OII FORMAT 	

s-A 

(To be Plied by the candidate In his/her own handwriting) 
'CommunIty 	 Dlvlaloni for which sppllsoi 
(SC/SI)  

	

1 	 r 
• SC'Schetkded Casts; STSchedul.d'flibs 

$lat, choke tot one Division only out of S DIvisions I a. Atipwdus,, Keller,, Ltrrrolng a Tlruulla, 
(indIcate your Olatilet and Stat, accordIng to pliant acirir.el) 

DISTRICT 	 STATE  
pa.scporl sue 

pl'l0tlflpti signed 
Or tirstiontol 

pholcrcysplr ti/V-a 
Cas'dctats. 

I.Idoheraby apply for recruItment to Group 0 post In ..,......_,,,. Dlvieion of HF Railway 
In response to Employment HoUca No. t4FR2/2ooI CA'TGORY 110.11. 

tN.m,oI0.centa. 

[f(} 	11111 FR H 

	

Fo19r, Name (SMla): LI 

	fTf 1 	 ftU1 

4. 0) Data of Diriti (In Ctvi,shri Era); 	i)eto 	I.lontii 	Vow 

E1 D EIDJ 

Dsys 

[EJ[1 EIJ 
(E) II you dali ag. relaxation, Ocola Dr. 'eaton 5rsi.t. 

(Oocurn.ntaty Proof to be anacheoj 
S. Fe Poutal Motes. Se conenuritcalon: tin capital laSses): 

C's.................................. 
- .................... 

Posi Oturce.................................... 
Cit. ............................................. ..... 
Fin 
lAi..... - .................................... 

8.Naareulflaltiwiysreion ............... . ............................ Ove...... 
 
............ ......................... ......fl&Iway 


